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Shri I.P.s.Anand
divisional Railway Manao'^r
Northern Railway
New Delhi.

^^'L'Dhawan, Advocate)
Respondents

ORDER

Hon'ble Shri P.T.Thiruvengadam, Member(A)

The applicant who was working as chief Law Assistant
has been placed under suspension because of a raid by
central Bureau of Investigation and disciplinary proceedings
are pending. He has been suspended under Rule 5 of D.A.R.
by order dated 21.7.1992. He was aggrieved that his request
fer issue of Railway Passes under Railway Servants (Pass)
Rules 1986 has not been favourably considered by the
respondents. Accordingly, he harf filed OA No.2688/93 with a



prayer that aitections be LL tor the release
,nd six sets of PTOS on privilege account duesets Of passes and six requested by

to the petitioner in the current year 1993, q
j 12 1993. This OA was

him in his representation dat • •
disposed of with the following directions on 4.8.1994.

"The application^ reSpondents^that^thS applicant's
a direction to may be considered for
family as well , P^o^i-adule (VI) para-22 of the
grant of pass decision within a
Rules and they shoul submission ofperiod of 15 of parses either to the
representation for ^ family members. If
applicant or to the applicant is not
the above ^epresentation^of the^app the
disposed of to the applicant by the

Si^ellnl days! thereafter.»
2. subsequent, to the above order, the applicant filed
a representation on 22.8.1994 for issue of Passes and
This conteept Petition has been filed in December, 199
alleging disobedience of the orders passed by this Tribune
in OA NO.2688/93. Learned counsel for the applicant argue
that applicant is eligible for the full complement of
privilege Passes/PTOs for the Calender Years 1993 and 1994.
He admitted that after the filing of the Contempt Petition,
one set of Pass has been issued in the month of February,
1995 but argued this is hardly any compliance.

3 Learned counsel for the respondents argued that the
operative portion of the order dated 4.8.1994 is only for
the grant of pass under Schedule VI Para XXII of the (Pass)
Rules, 1986. This schedule refers to the issue of special
passes and sub para XXII reads as under:

"(i) Passes/PTOs may be granted ^IJtional
e.lvxran'j-c Under suspension in excepx-ionar
oScSmstances and not.as a matter of course when
t-Vic Pailwav Servant is permitted to leave one
station by an authority not lower than that which
suspended him.
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(ii) The Passes/PTOs to railway servants^-«nder
suspension are given on the following scales

PASSES

3 sets provided that if in
the pass account of the
Officer for the year more
than half the number due
to him has been availed of,
no further pass shall be
given. If the officer is
subseguently retained in
service after release from
suspension, the passes
issued to him during the
period of suspension falling
within the current calender
year shall be debited to
his pass account.

Not more than one set of
Pass, provided that if in
the pass account of railway
servant for the year only
one set of pass remain to
his credit, no pass can be
issued. If the railway
servant is retained in
service after release
from suspension the passes
issued to him during the
period of suspension
falling within the
current callendar year
shall be debited to his
pass account.

PTOs

Not more than 2 sets
per year. Other
stipulations similar
to those for passes
shall also apply.

Not more than 2

sets per year.
Other stipulations
similar to those
for passes shall
also apply.

4. As per the directions of this Tribunal a decision

had to be taken by the respondents within a period of 15

days from the date of submission of representation for issue

of passes. In the context, the representation to be taken

into account could only be representation which was

submitted by the applicant on 22.8.1994. Since, the

directions were to issue pass under Schedule VI para XXII

the eligibility get restricted to only one pass and

accordingly, one set has been issued in February, 1995.
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5. We find that the action taken by thes^r^pondents is
in conformity with the orders passed in the OA.

6. The learned counsel for the applicant then expressed

an apprehension that the pass issued in Februrary, 1995 may

be set off against the Calender Year 1995. He referred to

the orders passed on 4.8.1994 directing if the

representation of the applicant is not disposed of within

the stipulated period of 15 days, the said pass shall be

issued to the applicant by the competent authority within 15

days thereafter. We note that the representation was given

on 22.8.1994 on which no action was taken for quite

sometime. Hence the issue of the pass in Februrary, 1995

should be taken as the pass issued in pursuance to the

representation in August, 1994.

7. Other than the above observation^ we do not find any

merit in favour of the applicant. The Contempt Application

is accordingly dismissed and the notice issued is hereby

discharged. There shall be no order as to costs.

(P.T.THIRUVENGADAM)

MEMBER(A)

/RAO/

(S.C.MATHUR)

CHAIRMAN


